In the Central Administrative Tribunal
Calcutta Bench

OA Ne. 1029 of 1997

Present : Hen'ble Mr. D, Purkayastha, Judicial Member

Lakshmi Kanta Das ‘wees Applicant
- VS =

1) Unien ef India, represénted by General
- Menager, S,E. Railway, Garden Reach,
Calcutta.

2) Financial Adviser and Chief Accounts
Officer, S,E, Railway, Garden Reach,
Calcutta.

3) Chief Cashier(JA), S.E. Railway,
Gargen Reasch, Calcutta.

«eve Respendents

Fer the Applicant : Mr. S,P. Bhattacharya, ld. Advbcate

Fer t he Respondents: Mr, P.C, Saha, Ld. Advecate.

Heard en : 22.7,1998 | Date of Judgement : 22.7.1998

ORDER

The grievance eof the applicant in this applicatien is that
he was alletted failway quarters at Soﬁth Coelony, Garden Reach, Cal=
cutta under Seuth-Eastern Railway and he retired frem the service en
31,12,95 as Senier Cashier frem the Office of the Chief Cashier(GR),
Seuth-Eastern Railway, Accerding te the applicant, he transperted his
personal effects frem the said Railway quarters te his permanent resi-
dence at Raja Bagan lane, Ghushu Danga, Dum PMm Junctien Railway

Station. Accerding te the applicant, he carried his persenal effects

| to his permanent residence and se he is entitled te get transpertatien

allewance on his retirement far the purpese ef transpertatien ef perse-
nal effects frem the railway quarters te his permanent residence as

stéted above., But, the respendents did net grant transportatien alle~

wance as admissible te him. It is alse alleged by the applicant that

C.ﬁtd L 3 l‘:.



L 3%

respendents illegally and arbitrarily deducted Rs.723/~ frem his re-

tirement benefits and ultimately that has been refunded te the'applj-

cant en 24.11.97. Thereby, the applicant is entitled teo get interest
@s it was allegedly recevered by the respendents frsm his retirement

benefitsf,

J

. [
2, Respondents resisted the allegation of the applicant fdenying

the claim ef the applicant and stating, inter~alia, that the‘:pplicant
is net entitled te get any transpertation allewance for carrying ef
his persenal effects until he preduces the receipt in suppert eof
carrying his persenal effects frem the railway quarters te his permg-
nent residence. It is alse stated by the respendents that fs.723/-

has been erreneeusly recovered excess frem the reqular salary bill
drawn in faveur of the applicant and that has been refunded s?%égti
mistake Wagrnaticed by the respondenfs. Accerdingly te the respen=-

dents, that ameunt has been refunded en 24,11.97 by a cheque. Aeccerd-
Y %

inizgy_ghg54333;ndeﬁis?;épplicant did net ceme te receive the ameunt

and thereby, that ameunt has beensent by cheque. Se, questien eof
payment of interest dees net arise, At the time of arqument ld.
Advecate Mr, Sgha fer the respendents very fairly submits that the
respendents are net denying the admissibility eof tran5portatign
allewance fer the purpese ef carrying his persenal effects froem the
railway quarters te his permanent residence, the distance eof which is
25 kms. and respendents are ready te make the payment en cenditisn
that applicant sheuld preduce the receipt in suppert ef transpertatien
cost befere the autherity fer disbursement of the said puyment. MNr,
Saha submits that excess ef recevery of R\,723/- has been paid by
cheque, §§353§§g£3§§§§§§§§;0f payment of interest alse dees Fot arise,
Se, the applicant sheuld be asked te preduce the receipt of the trans=
pertatien cest €R§§@the applicant befere the autherity:

A (\\\3. 1d, Advecate Mr. Bhattacharya fer the applicant subﬁits that

he did net get any instructien frem the client whether receipt in

suppert ef transpertation cest was available with the client er net
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and he further submits that the applicant retired en 31,12,95 and %'72#/*,
has been paid en 24,11.97. Se, there is delay in payment ef the amiun§¥ :
of Rs,723/-., Admittedly, it was erreneeus ly recevered by the respendents

fer ne fault ef the applicant frem his salary

4, In view of the divergent submissiens ef both the parties, I find
that the applicant is under ebligation te preduce the receipt in suppert
of the cest of transpertation dene by him fer the purpese of transpertas
_tion frem the railway quarters te his permanent residence and he weuld he
entitled teo @2t the said cest ef transpertatien fer the aferesaid purpese
en preductien of the receipt in suppert ef the tragnspertation charge. ]
find that ne receipt is required fer the purpsse :f i;ckage ;llowance or
persenal effects en transfer under rules, Se, applicant is entitled te get
package allewance as per rate admissible te him witheut submittine any re-
ceipt in suppert thereef; but he requires ta preduce the réceipt te erat

payment ef transper*a*ien cest. Se, package allewance of persenal effécts

"sheuld be paid te him witheut any receipt in suppert thereef and regard«

ing interest en &.723/- it is neticed that the applicant is net respene
sible fer recevery of the said ameunt frem his salary. It is a departe
ment whe is reSponSible te make recevery frem his salary erreneeusly and
applicent sabsequgtiy suffered less ef interest en that ameunt for'thaf
peried, Thereby, appliCanthQpld be entitled te get interest at the rate
of B5.10% en that am0un€1522£2’§: date of recmvery till the payment was
made te th; applicant by cheque en 24,11.97,

The transpertation cest ef persenal effects sheuld be made te
the applicant en preductien ef the receipt. If the receipt is net availe-
able, the applicant,-in sSuppert ef thé cest spent by hHim fer the. szid. .
phrpmseg“shoaldcfiie;'1@ffféavityandﬁsh0uld submit the same te the res=
pondent autherity fer payment. Applicant is directed te file affidaéi'

if receipt is net available with him within ene menth frem th§ date of%

¥

cemmunicatien ef this erder and payment sheuld be made within ene menth
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frem the date of receipt ef the affidavit er veucher by the respendents.

With this ebservatien, the case is dispesed of awarding ne cest,
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( D, Pyrkayastha )
Member(J)
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